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CONSTITUTION (AMENDMENT) BILL
(i) ReporT OF SELECT COMMITTEE

SHRI DATTATRAYA KUNTE (Kolaba):
I beg to present the Report of the Select Com-
mittes on the Bill further to amend the Consti-
tution of India.

(ii) Evinexce

SHRI DATTATRAYA KUNTE : I beg
to lay onthe Tablea copyofthe Evidence
given before the Select Committee on the Bill
further to amend the Constitution of India
together with the proceedings of their sitting
held on the 12th October, 1970.

COMMISSIONS OF INQUIRY (AMEND-
MENT) BILL

(i) RerorT OF JOINT COMMITTEE

SHRI N. K. P, SALVE (Betul): I beg to
present the Report of the Joint Committee on
the Bill to amend the Commissions of Inquiry
Act, 1952,

(ii) EvipEnce
SHRIN.K.P. SALVE: 1 beg to lay on
the Table a copy of the Evidence given before
the Joint Committee on the Bill to amend the
Commissions of Inquiry Act, 1952,

MEDICAL TERMINATION OF PREG-
NANCY BILL

(i) RerorT oF Joint CoOMMITTEE

SHRIMATI TARA SAPRE (Bombay-
North-East): 1 beg tolay on the Table a copy
of the Report of the Joint Committee on the
Bill to provide for the termination of certain
pregnancies by registered medical partitioners
and for matters connected therewith or inci-
dental thereto.

(ii) EVIDENCE

SHRIMATI TARA SAFRE : I beg to
lay on the Table a copy of the Evidence given
before the Joint Committee on the Bill to  pro-
vide for the termination of certain pregnancies
by registered medical practitioners and for
matters connected therewith or incidental
thereto.
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CENTRAL SALES TAX
BILL

(AMENDMENT)

Extension or Tide ror PREsENTATION or
ReroRrT oF SELECT CoMMrTTER

SHRI R.K. AMIN (Dhandhuka): Sir, I
beg to move :—

“That this House do extend the time
appointed for the presentation of the Report
of the Select Committee on the Bjll further
to amend the Central Sales Tax Act, 1956,
upto the 3rd May, 1971.”

SHRI S. M, BANERJEE (Kanpur) : Sir,
we want an assurance from you that this House
will be in session up to May 1971.

MR. SPEAKER : I wanted an assurance
from you rather. Of course, the Speaker is
expected to be there but I do not know about
other Members,

The question is :

“That this House do extend the time
appointed for the presentation of the Report
of the Select Committee on the Bill further
to amend the Central Sales Tax Act, 1956,
upto the 3rd May, 1971,

The motion was adopted

13.26 hrs.

Re : MOTIONS OF NO-CONFIDENCE

MR. SPEAKER : Is Shri Shiva Chandra

Jha withdrawing his motion of no-confidence
or not ?

Wt frrer w (aqa) : @enm
WEYE, A9 WAy § oAz aver @
2, 3T qrgr-aga gw ST A o T B,
fe va grow & afwears wera aar 2,
a1 537 &1 AT a5 9 a7 AT |
=4 sfreara-yearg 1 fagzr < #r ar
A G AgT ) & @z §OfE arsT
o fzx graw &1 agi gar fear ond, ar
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frr e fagg &y &9 & @ q faar
Sied

Heqer wEET ¢ OHT AU g @
f wrt =T A% f2 grew Az A A,
a1 Ar-Fifredg dqraa agt o sar 20
gaR ageql ¥ aqA-Ar Ffewdw M
arfqw & fag &1

ot frrez | %37 NEE A I
Afagmig-amma & gauaig ! mr &
gg gug fv @dt g gaw wqud
gl ?

MR. SPEAKER : The motion is before the

House. I hawve called item No. 15 A and it will
have to be dealt with.

=t frarex WY =W WIRT, I
g grIT # A 41 SrsT g e 7 fegdh
dreT g 1 mo AN e frgrm =@
agt o Ay | ar gw fagy srEa F
Trz ¥ orfad |

MR. SPEAKER : I am not in a position.o
say. The motion is before the House. Let me
know what I should do with it. There are no
rules saying that I should ask certain ministers
to come.

st forrerex w1 g I AT f2
TS FT AT AIfoAd |

Feqy WET I IAF AT Y I
T ¥ dar @Y wrAm ? # AR I
& fo darc g

= firaseg W1 : 39 AWg §ST H
A I G AN AT AT F I
fagg %1 & #ifsg

SHRI RAM SEWAK YADAV (Bara Banki):
He is not pressing.

MR. SPEAKER : If you want to press it,
if you want a division on it, then I will put it
to vote after lunch but if you wish to withdraw
it then I think this is the best time to do it.
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=t fvrer v & sAw faaer @Y
FW g Fagarg fF @ 9v ang
g1z & faar and

MR. SPEAKER : I have to follow the

procedure.

deqW WERA : AE qlE F1oar
ST 74 gar | qaT arq fazgr g
FWE AFFWER

I will have to count....

SHRI RAM SEWAK YADAV: Heisnot
pressing.

MR.SPEAKER : Heis not pressing it. I
hope with the pleasure of the House it is with-
drawn,

ot fa=sez A ;. A1z ST F7 AA9g
faggm 3 g mar ?
MR. SPEAKER : Shri Prakash Vir Shastri

has withdrawn it; Shri Kachwai has with=
drawn it.

Now we adjourn for lunch to re-assemble
at 2,30 P.M.

13.31 brs.

The Lok Sabha adjourned for Lunch till thirty
minutes past Fourtean of the Clock,

The Lok Sabha re-assembled after Lunch at
thirty-three minutes past Fourteen of the Clock.

[Surr Surt CuaND GovaL in the Chair]

CENTRAL LABOUR LAWS (EXTENSION
TO JAMMU AND KASHMIR) BILL

MR.
Azad.

CHAIRMAN: Mr, Bhagwat Jha

-
THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): Sir, I beg to move..

SHRI SHIVA CHANDRA JHA (Madbu-
bani) : Point of order, Sir,



